
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No.   7948  /2020 
in

K-  9 Thiru-Vi-Ka Nagar      P.S.     Crime     No.   616  /2020

1. Govindaraj
2. Praveen .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-9 Thiru-Vi-Ka Nagar  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. B.M. Santharam,  Counsel for the petitioners and of CPP for respondent, this Court 
delivered the following :

ORDER

1.  The petitioners,  who were  arrested on 16.7.2020  for  the offence punishable 

under Section 341, 294(b), 323, 397, 427 and 506(ii) IPC in Crime No. 616/2020 on the 

file of the respondent police, seeks bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3.  Learned  counsel  for  the  petitioners  submits  that  the  petitioners  have   not 

committed  any  offence  as  alleged  by  the  prosecution.   They  are  20  years  old.  Victim 

sustained simple injury and he has been treated as out-patient. The petitioners are in custody 

for the past 15 days and prays for granting bail. 

4.  On the other hand, learned CPP submits that these petitioners along with other 

accused robbed Rs.700/- from the defacto complainant at knife point and also attacked him 

with hands.  She further submits that each  petitioner is  having 3 previous cases.  However, 

according to CPP, injured treated as out-patient. 

5.  It is reported that victim sustained simple injury and he has been treated as out-

patient. No weapon used. Attack made with hands. The petitioners are in custody for the 

past two weeks.  Considering all the above facts and the age of the petitioners,   this court is  

inclined to grant bail to the petitioners subject to following condition. 



6. Accordingly, the petitioners are ordered to be released on bail on their   executing a 

own  bond  for  a  sum  of  Rs.10,000/-  (Rupees  ten  thousand  only)  each  before  the 

Superintendent of the concerned prison, in which the petitioners have  been confined,  on 

their  release 

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand  only)  each,  before  the  concerned Magistrate/Trial  Court  within  one  week   of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

  Sd./- R. Selvakumar
             Principal Sessions Judge

                                       
Copy to :

The Superintendent, Sub-Jail, Saidapet,  Chennai.  

vv

Crl.M.P.No. 7948/2020



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No  s  .   7983     & 7989  /2020 
in

K-  3 Aminjikarai      P.S.     Crime     No.   931  /2020

Vel Pandiyan .. Petitioner/Accused.
   in Crl.M.P.No. 7983/2020

Ravi .. Petitioner/Accused
   in Crl.M.P.No. 7989/2020

     Vs.

State Rep. by
The Inspector of Police,
K-3 Aminjikarai  Police Station,
Chennai.                      ..Respondent/Complainant.

 in both the petitions

The above petitions are  coming on this day before me for hearing, upon hearing 
M/s. G. Manju, R. Dayalan, K. Kannadhasan, P. Karthick,  Counsel for the petitioner in 
Crl.M.P.No.7983/2020 and of M/s. D. Gopikrishnan, U. Yuvaraj, Counsel for the petitioner 
in Crl.M.P.No. 7989/2020 and of CPP for respondent, this Court delivered the following :

COMMON ORDER

1. The petitioners,  who were  arrested on 23.7.2020  for the offence punishable 

under Section 6 (a) of Cigarettes and Other Tobacco Products Act 2003 r/w sec. 328 IPC 

in Crime No. 931/2020 on the file of the respondent police, seeks bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioners in both the petitions submits that the petitioners 

are  innocent  of  the  offence.  They  have   not  committed  any  offence  as  alleged  by  the 

prosecution.  The petitioners have no bad antecedents. They are in custody for the past one 

week  and prays for granting bail. 

4.  On the other hand, learned CPP submits that these petitioners along with other 

accused  were  found  in  possession  of  1.2  Kg  of  Maava  and  huge  quantity  of  tobacco 

products for sale in their grocery shop at the time of search made by the police.  

5.  No  previous  case  is  reported  as  against  the  petitioners.  No  one  is  reported 

hospitalized after consuming the tobacco products.  According to CPP, all the properties 

involved in this case were recovered.  The petitioners are in custody for the past one week.  



Considering all the above facts,  this court is inclined to grant bail to the petitioners subject 

to following condition. 

6. Accordingly, the petitioners are ordered to be released on bail on their   executing a 

own  bond  for  a  sum  of  Rs.10,000/-  (Rupees  ten  thousand  only)  each  before  the 

Superintendent of the concerned prison, in which the petitioners have  been confined,  on 

their  release 

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand  only)  each,  before  the  concerned Magistrate/Trial  Court  within  one  week   of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

Copy to :

The Superintendent, Sub-Jail, Poonamallee.  
vv

Crl.M.P.Nos. 7983 & 7989/2020 



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No.   8021  /2020 
in

H-4 Korukkupet      P.S.     Crime     No.   93  /2020

R. Shanmugam .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
H-4 Korukkupet  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. D. Prasanna Kumar, A. Divya Bharathi, Ashwini Raman, Counsel for the petitioner and 
of CPP for respondent, this Court delivered the following :

ORDER
1. The petitioner, who was  arrested on 18.7.2020  for the offence punishable under 

Section 395 and 397 IPC in Crime No. 93/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that the petitioner is innocent of the 

offence. He has  not committed any offence as alleged by the prosecution. He is in custody  

for the past 13 days and   prays for granting bail. 

4.   On the other hand,  learned CPP submits  that  this  petitioner along with other 

accused robbed Rs.1500/- and two cell phones from the defacto complainant and his friend. 

She further submits that this petitioner is a habitual offender and he is having 7 previous 

cases and therefore, she seriously objects granting bail. 

5. Considering the antecedents of the petitioner and short duration of custody, this 

court is not inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July,  2020

Crl.M.P.No  s. 8022 & 8023  /2020 
in

K-8 Arum  bakkam   P.S.     Crime     No.   90  2/  2020

Karthick .. Petitioner/Accused.
   in Crl.M.P.No. 8022/2020

V. Prabhu .. Petitioner/Accused
   in Crl.M.P.No. 8023/2020

     Vs.

State Rep. by
The Inspector of Police,
K-8 Arumbakkam   Police Station,
Chennai.                      ..Respondent/Complainant.

 in both the petitions

The above petitions are  coming on this day before me for hearing, upon hearing 
M/s. C. Ganesh Pandian, A. Shabanal, K.N. Paridhi Arasu, C. Prabakar, K. Gnanasekaran, 
M. Mohamad Yusuff, Counsel for the petitioner in Crl.M.P.No.8022/2020 and of M/s. A. 
Muthukumar, D. Pavithra, S.V. Shyam Kumar, A. Saravanakumar, Counsel for the petitioner 
in Crl.M.P.No. 8023/2020 and of  CPP for respondent, this Court delivered the following :

COMMON ORDER

1. The petitioners,  who were  arrested on 17.7.2020  for the offence punishable 

under  Section  147,  148,  341,  294(b),  336,  324,  307  and   506(ii)  IPC  in  Crime  No. 

902/2020  on the file of the respondent police, seeks bail.

2.  The petitioners’  counsel and the CPP were  heard through Video Conference.  

3.  Learned  counsel  for  the  petitioners  in  both  the  petitions  submits  that    the 

petitioners are innocent of the offence.  The petitioners are in custody from 17.7.2020  and 

prays for granting bail. 

4.  On the other hand, learned CPP seriously objects granting bail stating that these 

petitioners  along with  other  accused assaulted  the  defacto  complainant  with  knife   and 

caused serious injuries to him. 

5. It is a case and counter case.  Clash between two groups. Both the parties sustained 

injuries.  On perusal of the FIR, it appears both the parties are rowdy elements. The defacto 

complainant sustained severe cut injury. Releasing the petitioners will cause further clash 



between the parties. Considering the  nature of injury and short duration of custody,  this 

court is not inclined to grant bail to the petitioners at present. 

6. Hence, both the petitions are dismissed. 

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July,  2020

Crl.M.P.No.   8024  /2020 
in

P-6 Kodungaiyur P  .S.     Crime     No.   993  /2020

Paulraj .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-6 Kodungaiyur  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. M. Kaveri Selvam,  Counsel for the petitioner and of CPP for respondent, this Court  
delivered the following :

ORDER

1. The petitioner, who was arrested on 21.7.2020  for the offence punishable under 

Section 341, 294(b), 324, 307 and 506(ii) IPC in Crime No. 993/2020  on the file of the 

respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He  is 

no way connected with the alleged offence and he is  not  at  all  present at  the  scene of  

occurrence.  Injured has been discharged from the hospital.  The petitioner is in custody 

from 21.7.2020  and prays for granting bail. 

4.   On  the  other  hand,  learned  CPP submits  that  due  to  previous  enmity,  this 

petitioner along with other accused attacked the defacto complainant and his brother using 

knife and caused cut injury in both the hands.  She further submits that the arrest of the 

petitioner is very recent and therefore, she strongly opposes the grant of bail.  

5.  Attack  made  due  to  previous  enmity.  Two  persons  sustained  cut  injury.  The 

petitioner is in custody only for 9 days. Investigation is at budding stage. Considering the 

nature of injury and short duration of custody, this court is not inclined to grant bail to the 

petitioner at present. 

6. Hence, this petition is dismissed. 



                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Thursday, the 30th day of July 2020

Crl.M.P.No.   8025  /2020 
in

J-13 Tharamani   P.S.     Crime     No.   545  /2020

Sushil Tanti .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
J-13 Tharamani  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. R. Muthukumar, R. Lingakumar, A. Rajeshkumar, S. Manikandan,  Counsel for the 
petitioner and of CPP for respondent, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 24.7.2020  for the offence punishable under 

Section 328 IPC r/w sec. 20(2) of COTP Act 2003 in  Crime No. 545/2020  on the file of 

the respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He 

has not committed any offence as alleged by the prosecution. False case has been registered 

against him only for statistical purpose. The petitioner is in custody from 24.7.2020  and 

prays for granting bail. 

4.   On the other hand,  learned CPP submits  that  this  petitioner along with other 

accused were found in possession of banned tobacco products worth about Rs.78,050/-. The 

tobacco products along with  cash Rs.2,92,000/- was recovered from the petitioner. Hence, 

she seriously objects granting bail. 

5. Huge quantity of tobacco products were recovered from the petitioner . He was 

arrested only  on 24.7.2020. This petitioner is a wholesale dealer and he hails from Northern 

State. Chances for absconding is more. Considering all the above facts, possession of huge 



quantity of banned  tobacco products and short duration of custody, this court is not inclined 

to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Thursday, the 30th day of  July, 2020

Crl.M.P.No.   8026  /2020 
in

P-5 MKB    Nagar      P.S.     Crime     No.   710  /2020

Latcha @ Gokula Krishnan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-5 MKB Nagar  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. D. Gopikrishnan, U. Yuvaraj, Counsel for the petitioner and of CPP for respondent, this 
Court delivered the following :

ORDER

1. The petitioner, who was  arrested on 15.7.2020  for the offence punishable under 

Section 341, 392 and 397 IPC in Crime No. 710/2020 on the file of the respondent police, 

seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that the petitioner is innocent of the 

offence.  He has not committed any offence as alleged by the prosecution.  The petitioner 

has no bad antecedents. He is in custody for the past 16 days and prays for granting bail. 

4.   On the other hand,  learned CPP submits  that  this  petitioner along with other 

accused robbed Rs.3000/- and a cell phone from the defacto complainant at knife point and 

also assaulted him.  

5. However, according to CPP, the defacto complainant sustained simple injury and 

he has been treated as out-patient.  No previous case is reported as against the petitioner. He 

is in custody for the past 16 days.  Considering all the above facts,  this court is inclined to 

grant bail to the petitioner subject to following condition. 



6. Accordingly, the petitioner is ordered to be released on bail on his  executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has  been confined,  on his  release 

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

thousand  only)  each,  before  the  concerned Magistrate/Trial  Court  within  one  week   of 

regular functioning of the Courts

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

                                       
Copy to :

The Superintendent, Sub-Jail, Saidapet,  Chennai.  

vv

Crl.M.P.No. 8026/2020



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 

Thursday, the 30th day of July 2020

Crl.M.P.No.   802  8  /2020 
in

D-3 Ice House      P.S.     Crime     No.   1291  /2020

Tajudeen .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
D-3 Ice House  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Sugendran, K. Karthik, Counsel for the petitioner and of CPP for respondent, this 
Court delivered the following :

ORDER

1. The petitioner, who was arrested on 28.7.2020  for the offence punishable under 

Section 188, 269 IPC r/w 4(1-A) of TNP Act  in  Crime No. 1291/2020  on the file of the  

respondent police, seeks bail.

2.  The petitioner’s  counsel and the CPP were  heard through Video Conference.  

3. Learned counsel for the petitioner submits that  he is innocent of the offence. He 

has not committed any offence as alleged by the prosecution. False case has been registered 

against him only for statistical purpose. The petitioner is in custody from 28.7.2020  and 

prays for granting bail. 

4.   On  the  other  hand,  learned  CPP submits  that  this  petitioner   was  found  in 

possession of 30 bottles of TASMAC brandy for sale without valid licence and out of 30 

bottles, 10 bottles were in opened state at the time of search made by  the police.  She 

further submits that the arrest of the petitioner is very recent and objects granting bail. 

5.   The  petitioner  was  arrested  only  on  28.7.2020.  He  was  possessed  30 brandy 

bottles for sale without valid licence  at the time of search made by the police. Considering  



the above facts and short duration of custody, this court is not inclined to grant bail to the  

petitioner at present. 

6. Hence, this petition is dismissed. 

                            Delivered by me today.

  Sd./- R. Selvakumar
              Principal Sessions Judge

vv
                                       



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No.8031/2020
in

P.2  ,   Otteri     P.S. Crime No.  6  82  /  2020
Immanvel .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P.2, Otteri Police Station,
Chennai.                         .. Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Karthikeyan, S. Amarnath and K. Karthika, Counsel for the petitioner and the CPP, 
this Court delivered the following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 294(b), 323, 324, 341 and 506(ii) of IPC in Cr.No.682/2020 on the file 

of the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.   Learned counsel  for  the  petitioner  submits  that  the  petitioner  is  an  innocent. 

Petitioner’s name does not find a place in the FIR.  He is noway connected with the alleged 

offence.  He has been falsely implicated in this case. Injured has been discharged from the 

hospital.  Hence, prays for granting anticipatory bail.

4.  On perusal of the papers furnished along with the petition, Identity Proof of the 

petitioner  has  not  been  filed.  When  questioned,  the  learned  counsel  for  the  petitioner 

submits that the petitioner is care of platform.   On the other hand, learned CPP submits that  

the  petitioner  along with others  attacked the  defacto complainant  with wooden log and 

victim was admitted in the hospital as in-patient for 15 days.   There is every chance for 

absconding,  if  bail  is  granted  to  the  person,  who  is  residing  at  platform.   Under  such 

circumstances, this court is not inclined to grant anticipatory bail to the petitioner.

5.  The petition is dismissed. 



          Delivered by me today.

  Sd./- R. Selvakumar
Principal Sessions Judge

nmk



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No.8032/2020
in

P.3  ,   Vyasarpadi     P.S. Crime No.  513  /  2020
Vijay .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P.3, Vyasarpadi Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. Adinarayana Rao, K. Shankar, M. Praveen Kumar, V. Periyardasan, S. Sathish Kumar, 
Counsel for the petitioner and the CPP, this Court delivered the following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 143, 294(b), 323, 307 of IPC in Cr.No.513/2020 on the file of the 

respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.  Learned counsel for the petitioner submits that the petitioner is an innocent. He is  

noway connected with the alleged offence.  Petitioner’s name does not find a place in the 

FIR. He has been falsely implicated in this case.  Injured has been discharged from the 

hospital.   Arrested  accused were  granted bail  by  this  court.   Hence,  prays  for  granting 

anticipatory bail.

4.  On the other hand, learned CPP submits that due to wordy quarrel while playing 

cricket,  this petitioner and others attacked the defacto complainant with knife. 

5.   According to learned CPP, injured has been treated as in-patient for one day.  

Arrested accused were already granted bail.  No bad antecedent was reported against the 

petitioner. Considering the above facts, this court is inclined to grant anticipatory bail to the 

petitioner. 

6.  Accordingly, the petitioner is ordered to be released on bail in the event of arrest 

or  on  his  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 



X Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond for 

a sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a likesum to 

the satisfaction of the respondent police or the police officer who intends to arrest or to the 

satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

  Sd./- R. Selvakumar
Principal Sessions Judge

Copies to:
1.  The X Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, P.3, Vyasarpadi Police Station,
     Chennai.

nmk



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,

Principal Sessions Judge 
Thursday, the 30th day of  July, 2020

Crl.M.P.No.8033/2020
in

C  .3  ,   Seven Wells     P.S. Crime No.  1190  /  2020
T. Ramesh .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
C.3, Seven Wells Police Station,
Chennai.                         ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S. Santosh, Counsel for the petitioner and the CPP, this Court delivered the following:

ORDER

1. The petitioner, apprehending arrest at the hands of the respondent police, for the 

alleged offence u/s. 294(b), 323, 324 and 506(ii) of IPC in Cr.No.1190/2020 on the file of 

the respondent police, seek anticipatory bail.

2.  Learned counsel for the petitioner and learned CPP were heard through Video 

Conference. 

3.  Learned counsel for the petitioner submits that the petitioner is an innocent. The 

defacto complainant is the brother-in-law of the petitioner.  Due to family dispute, this false 

complaint has been given. Petitioner is noway connected with the alleged offence.   Hence,  

prays for granting anticipatory bail.

4. On the other hand, learned CPP submits that quarrel arose between the relatives 

due  to  the  misbehaviour  of  the  petitioner  and  this  petitioner  attacked  the  defacto 

complainant with  hands. 

5.  Dispute between relatives.  No deadly weapon was used. No serious injury was 

reported.  Considering the above facts, this court is inclined to grant anticipatory bail to the  

petitioner. 

6.  Accordingly, the petitioner is ordered to be released on bail in the event of arrest 

or  on  his  appearance,  within  one  week  of  regular  functioning  of  courts,  before  the 

VIII Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond 

for a sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a likesum 



to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

  Sd./- R. Selvakumar
Principal Sessions Judge

Copies to:
1.  The VIII Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, C.3, Seven Wells Police Station,
     Chennai.
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